
I 

• 

' 

'I 

l 

' 

' .. \, 

'f" ~ 

-~ 

, 

• 

. . 
• • 

~ 

CENl'RAL ADMINISTRATIVE TRIBUNAL 
AL&MfABAD BENCH 

ALLAHABAD 

~ -

Open 

original App\isation Nos 1447 oi_ 1992 

Allahabad this the 07th day of NOvember. 2000 

Hqn'ble Mr·S·K·I· NaqvJ.. Merglj!er (J) 

court 

Turaab Ali. aged about 36 years. Son of Sri Puran 

Sbeikh , resident of Village and Poat Office Luktara. 

District Banda at present resident of Jhansi. 

Applicant 

BX Advocate Shri P. Ojha 

Versus 

The Union of Iooia • Department of Science and 

Technology through the Remote Sensing Application 

Centre. U.P. Geo}ilysical Exploration Division. 

Jhansi through its Incharge. Scientific Officer. 

517. Civil Lines. Gwalior Road. Jhansi. at present 

Remote Sensing Applicatio n Cent.re, Sector G. ~anaki-
, 

puram, Kursi Road. Lucknow. U .P. 

Respondents 

By Advocat~ Shri Nqit St;baJ.ekar 

0 R D E R ( Oral ) - - - - -
By Hon• ble 

• The applicant-Turaab Ali filed thia o.A • 

with the prayer that the respondents be directed 
• 

to regularise the services of the petitioner. 

2 • As per applicant' s case, he was engaged 

in the respondents establishment as Office Olowkidar 

with effect fro:u 20.4.1986 and worked as such till 
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04.4.1996 and it was on 04.4.1996 that the 

applicant was disen;Jaged through a verbal 

order. It has been pleaded on behalf of the 

applicant tha t he continuously worked for 10 

years in the respondents establishment and 

thereby he becomes entitled for regularisation 

of his service, but instead of regularising 

his service:a the respondents have disengaged 

him and, therefore, he has 9ecome up before 

the Tribunal for direction to regularise bis 

services. 

3. Cons~dered the argwnents and perused 

the record . 

The applicant has sought for relief 

to the effect that the respondents be directed 

to regularise his services, but I a~ afraid that 

the applicant has come up for this direction at 

the stage when he is not in the employment of the 

respondents and the regularisation of the service 

is possible only to an employee who is in continuous 

service. However, it is provided that incase the 

applicant makes a fresh representation to the 

competent author! ty in the respondents establish­

ment withiD§ttWO months from the date of this order, 

the same be decided through reasoned order by the 

respondents. within a period of 3 months thereafter. 

The o.A. is disposed of accordin;Jly. No cost. 

Member (J) 

JM.M./ 
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